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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPA 4 = 4,

BENCH, NEW DELHI (.

EXECUTION APPLICATION NO. 66 OF

IN

IN THE MATTER OF:

Green Wood City Villa Jan Welfare Society & Anr

Versus

Godwin Construction Company Pvt Ltd & Others  Respondent(s)

. ADDITIONAL AFFIDAVIT OF DISTRICT MAGISTRATE

AR 4

Qi o

.

The Respondent No.6 herein states as under

MOST RESPECTFULLY SHOWETH:

parmanad Singh presently posted as District Magistrate Meerut,

/L/

Applicant
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Uttar Pradesh, the deponent, do hereby solemnly state and affirm
as under: -

1.That T am the above-mentioned officer of the

answering Respondent No.6 and is duly competent to

file the present additional affidavit and is well

conversant with the facts and the circumstance of the

A 9 | Ay nCale,

ate N8 _instant case and is competent to swear this affidavit.
\ e

2. That the Deponent has read and understood the
contents of the present additional affidavit. The
averments made in the Execution Application, which
are not specifically admitted hereunder, must be

considered to have been denied by the Deponent.

. That the contents of the present additional affidavit
\. have been drafted by my counsel on my instructions
‘and the contents of the same are true to my

ol knowledge and nothing material has been concealed

therefrom.
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4 That this Hon'ble Tribunal vide it's order dated

18.03.2026 was pleased to issue the following

,’?"{_—ﬁ.‘} directions: -

4. Learned counsel for respondent no. 6-

DM, Meerut seeks eight weeks’ time for filing

s '@\ddltronal report regarding recovery of the EC

<L O o mount. 5. Additional report regarding recovery of the
EC may be filed by DM, Meerut within eight
weekKsS.....ccouuss ”

5. That the deponent herein had filed a supplementary
affidavit dated 17.03.2026 and had submitted that the
recovery proceedings are being undertaken by the

Tehsildar/SDM Meerut against the Respondent No. 1

(M/s Godwin Construction Company Pvt. Ltd., through

ZaIA é.ﬁ-  its Director) through recovery certificate and recovery

\ o;j 60769120 f‘- 09 03.2026 by the Tehsildar Sadar Meerut which is
\ b”r O\ \

annexed at page 308 of the supplementary affidavit

- caal

filed by the deponent.
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6. That being aggrieved by the aforesaid recovery

certificate issued by the Tehsildar and the
consequential citation the Respondent No.1 through its

erstwhile Directors Jitendar Singh Bajwa assailed the

aforesaid citation by filing a Writ Petition before the

7. That the Hon'ble High Court of Judicature at Allahabad

lf \

- certificate. A copy of order dated passed by the Hon’ble

after hearing the parties at length, stayed the recovery
certificate issued by the Tehsildar Sadar Meerut against
the Respondent No.1 and consequential recovery
citation dated 09.03.2026, by giving them an
opportunity to file their objections before the deponent

regarding the maintainability and suitability of recovery

High Court of Judicature at Allahabad 25.03.2026 is

annexed herewith and marked as Annexure R-1.

V
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8. That in compliance of the directions passed by the
Hon’ble High Court, the Respondent No.1 (M/s Godwin
Construction Company Pvt. Ltd., through its Director)

submitted their representation dated 07.04.2026

*
lated 07.04.2026 is being annexed herewith and

“ 7 o W marked as Annexure R-2 .

9. That thereafter in respectful compliance of the
directions laid down in para 10 of the order dated
25.03.2026 passed by the Hon'ble High Court, the

deponent herein presided over the meeting on

30.04.2026 wherein the objections/suggestions of all

10. That on 04.05.2026 supplementary

application/objections ~ were  submitted by the

/1(/
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Respondent No.1 (M/s Godwin Construction Company
Pvt. Ltd., through its Director) to which certain
objections were raised and filed by the applicants

(Green Wood City Villa Jan Welfare Society) on the

*0" A q; \.Same date. A copy of supplementary application along

ith the objections filed by the applicants is annexed

Req, No7- |

E‘! ; ‘
‘ \heremth and marked as Annexure R-4 (Colly).
. 0oF V7

11.  That it is respectfully submitted that the deponent
herein, in respectful compliance order dated
25.03.2026 passed by the Hon'ble High Court has
heard all the respective parties after disposing of the
application dated 07.04.2026 submitted by the
Respondent No. 1 Shri Jitendra Singh Bajwa and Shri
Bhupendra Singh Bajwa on merits, it would be legally

y * expedlent to ensure further action in respect of the

L', ecovery Certificate/RC issued by the UP Pollution

-
v,,rﬂ o (:ontroi Board. According within a time period of 08

43—
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weeks given by the Hon'ble High Court in his order
dated 25.03.2026.
12.  That in light of above-mentioned facts and

circumstance it is most respectfully prayed before this

 Jsweskns) |\ Hon'ble Tribunal, that the instant additional affidavit
: * Advocate, Maerui %!

/ / filed by the District Magistrate- Meerut be taken on

===~ record, in the interest of justice.

DEPONENT

Verification

I, the deponent above named do hereby verify and state that
the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief, no

part of it is false and nothing material has been concealed

there from.

On this 16 +» day of May, 2026.

DEPONENT

SURESH KUMA;F-E

Serial NowBo: nf%x No.S\ e Ad‘-’°¢;tee NOTAG STED
D al€aasssrsuseenss \ \-0- WP? heerut TARY
S026Y/20

I-'u_]xll‘dflul No.

(hi 1mher \L' 1. l“" ""” an ‘-' H SURESH KUM A ¢
Landa 6 alli atp, Mecru! - - Reg_-sogsg;go
' GOVT OFiNDI

MEERIT

J\gr LT
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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 11221 of 2026

Jitendra Singh Bajwa And Another

..... Petitioner(s)
Versus
State Of U.P. And 9 Others
.....Respondent(s)
Counsel for Petitioner(s) : Raghav Dev Garg, Sr. Advocate,
Yashvi Agarwal
Counsel for Respondent(s) : CS.C., Jagannath Maurya, Pankaj

Srivastava, Shiv Prakash Gupta

Court No.- 1

HON'BLE AJIT KUMAR, J.
HON'BLE VIVEK SARAN, J.

I. Heard Sri Anurag Khanna, learned Senior Advocate assisted by Sri
Raghav Dev Garg, learned counsel for the petitioners, Sri J.N. Maurya,
learned counsel appearing for U.P. Pollution Control Board, Sri Pankaj
Srivastava, learned counsel appearing for Municipal Corporation, Meerut,
Sri Shiv Prakash Gupta, learned counsel for respondent no. 8 and learned

Standing Counsel for the Statc respondents.

2. Petitioners before this Court claim to be erstwhile Directors of the
Company namely M/s. Godwin Construction Company Private Limited,
Meerut and are aggrieved by the recovery citation issued by the Tehsildar,
Tehsil Sadar, District Meerut on 09.03.2026 for a recovery of Rs. 10 crores
plus other dues in compliance of the order of National Green Tribunal dated
04.03.2025 passed by way of interim measure in Original Application No.
492 of 2022 instituted by Green Wood City Villa Jan Welfare Society and
Green Wood City Residents Welfare Association against Godwin
Construction Company Private Limited, Meerut, a company registered ung

; i ; . o/
the Companies Act for violation of environmental laws resulting infan/SURESIKUNAR |
v [ AdvocAe, Meerul | -

actionable claim at the end of Residents Welfare Association. \ \ :RepTo-
| ey \50%68/202

3. Itis argued on behalf of the petitioners by Sri Kharna, learned Scnior\,\{’_)j or \©
Advocate that a direction issued by the Tribunal since was against the
Company, the Directors individually couid not have been held liable for

the dues qua interim compensation pursuant to the interim order passed
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by the Tribunal and hence the recovery at the instance of Collector being
pursued through recovery citation issued by Teshildar is per se bad. Sri
Khanna has drawn the attention of the Court to the order of the Tribunal
itself to demonstrate that none of the petitioners were party to the petition
filed before the Tribunal, inasmuch as in the execution proceedings
instituted before the Tribunal for the execution of interim order,
petitioners were not made parties. Taking the legal plea qua the lability
of individual Directors towards the liability of the company, Sri Khanna
submitted that no individual Director could have been held liable towards
the dues of the Company registered under the Companies Act, 2013 and
in this regard he has placed reliance upon two authorities of this Court in
the matter of Meekin Transmission Limited & Another v. State of
Uttar Pradesh & Others, 2008 SCC OnLine All 161 and Rakesh
Mahajan v. State of U.P. & Others, 2019 SCC OnLine All 4766. Sri
Khanna has further argued that except in cases of tax liability under the
Income Tax Act, 1961 and the Commercial tax liability under the Central
Goods and Services Tax Act, 2017, no recovery as such could have been
directed against the individual Director, inasmuch as, there is no such
provision contained under the National Green Tribunal Act, 2010 for the
purposes of enforcement recovery against the Directors of the Company
individually under the order of Tribunal. He has drawn the attention of the
Court to Section 25(3) of National Green Tribunal Act, 2010, which
according to him refers the words 'person responsible' and which has been
defined as company only within the meaning of Section 2(j) of the said
Act. Thus, according to Sri Khanna, the recovery citation is liable to be
quashed. However, he is not averse to the recovery being pursued
pursuant to the order of Tribunal, and if recovery is issued for the
Company's asset to be attached, he shall have no grievance against that ;
petitioners are not aggrieved by the order of the Tribunal. 7
4. Meeting the above arguments, Sri J.N. Maurya, learned cﬁs
appearing for U.P. Pollution Control Board ‘submits that the cokp'
itself since has stood dissolved, the liability would fall upon the Dircc% o
of the Company in view of the provisions as contained under Section -
248(7) of the Companies Act, 2013. He further submits that since the
recovery proceedings could not be effectively pursued and the order of
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Tribunal having not been further challenged, it was after the property had
got identified that recovery certificate has been issued. He justified the

recovery certificate.

5. Sri Pankaj Srivastava, learned Advocate appearing for Municipal
Corporation Meerut submitted that Municipal Corporation has traced out
the properties and submitted the same for the purposes of recovery as the
recovery issued to the company was being returned repeatedly.

6. Learned Standing Counsel submits that if petitioners are aggrieved by
recovery notice and citation issued by the Tehsil Authority under the
Collector, they should raise their objection before the Collector of the
district concerned, who would be the competent authority under the U.P.

Revenue Code, 2006 as recovery citation has been issued under the said

Code.

7. Having heard learned counsel for the respective parties and having
perused the records, we find there to be no challenge laid to the order
passed by the National Green Tribunal, may be as an interim measure for
the purposes of depositing environmental compensation of Rs. 10 crores
by the company and we find that the direction has been issued to the
company itself that was party. There being no ‘quarrel between the parties
that the company stood dissolved and is no more in existence, the
question therefore, arises as to whether the individual Directors should
have been saddled with the liability of recovery pursuant to an order
which was admittedly passed against the company only, more especially
in the circumstances when the individual Directors are not parties before

the Tribunal, even in the execution proceedings.

8. An argument though is sought to be raised on behalf of the

respondents that there is no recovery issued against the individual bul,/g.‘.—z\ .
C'é

they do not dispute that recovery citation that has been issued in the nar

Magistrate of the district concerned at whose instance the Tehsildar has©y,
issued the recovery certificate to determine first as to whether the"“‘&m.‘
recovery certificate could have been issued against any individual
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Director/ erstwhile Director of a dissolved company towards its dues.

9. In the circumstances, therefore, we find that the limited question that
needed to be considered is as to whether recovery certificate issued by the
Tehsildar is sustainable or not in the matter of recovery which is sought to
be pursued for the realization of environmental compensation under the
order of the Tribunal. The recovery is being pursued as an arrears of land
revenue taking recourse to the provisions contained under U.P. Revenue
Code, 2006 and hence the Collector becomes the ultimate authority to
determine as to whether recovery certificate issued is sustainable or not.

10. In such above view of the matter, therefore, if the petitioners who
were the erstwhile Directors of the Company are aggrieved by the
recovery certificate issued by the Teshildar and consequential citation,
may raise their objections before the Collector of the district concerned
regarding maintainability and sustainability of recovery certificate and
accordingly, we dispose of this petition with direction to the petitioners
that in the first instance they would approach the Collector / District
Magistrate, Meerut to file their objection against the recovery certified
issued in their individual names was bad. They would be filing their
objections within a period of two weeks from today and the Collector/
District Magistrate, District Meerut shall be disposing of the same within
a further period of six weeks after giving full opportunity of hearing not
only to the petitioners but also the U.P. Pollution Control Board as well as
the respondent nos. 9 & 10. We further provide that until such objections
are disposed of on merit, the recovery certificate dated 06.03.2013 issued
against the petitioners and consequential recovery citation dated
09.03.2026 shall remain in abeyance to abide by the final outcome of the

decision by the Collector.

11. With the aforesaid observations and directions, this petition stanflse

disposed of.

(Vivek Saran,J.) (Ajit Kumar,J.)
March 25, 2026

IifunUddin
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APPLICATION

(In pursuance of the order dated 25.03.2026 passed by. the Hon‘hle 13
Civil Misc. Writ Petition No. 11221 of 2026 > G -
) e

MOST RESPECTFULLY SHOWETH:

1. That the bresent application is being filed in compliance of the liberty granted
by the Hon'ble High Court of Judicature at Allahabad (High Court of
Judicature at Allahabad) vide order dated 25.03.2026 passed in Civil Misc.
Writ Petition No. 11221 of 2026, whereby the Applicants were pemmitted to

T I
L .
' pog

s s

approach the District Maglstrate Meerut for redressal of their grievances with

‘A.

respect to" . the. lrnpugncd recovery proceedmgs

c,m\

2. That the Hon’ble High Court has spcmﬂcally observed that the award passed

by the National Green Tribunal was against the company and not against its

directors, and accordingly granted liberty to challenge the validity of the
r%uvc'ry certificate and recovery citation before the competent authority.

" g Rrarer (@od

}o-y.ﬁa

FACTS OF THE CASE

i —m;rr K

3. That the Applicants are former directors of M/s Godwin Construction
Company Private Limited and had ceased to. be directors on 24.01.2022 and

' : 10.04.2022 respectively.
Le- L
/l . .
4. That an Original Application bearing No. 492 of 2022 was filed before the
]tﬂo"!l )°V( Hon’ble National Green Tribuﬁ_a'l,. Principal Bench, New Delhi, concerning

3 ! " i 3 i /.-“"_""‘ - '
x} _ environmental issues relating to a residential project developed by tx S?MN
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company.

. That by order dated 04.03.2025, the Hon’ble NGT directed the company to pay
environmental compensation of 210,00,00,000. -

. That no liability whatsocverllwas fastened Lipbn the Applicants in their personal

capacity, and the entire liability was imposed upon the company alone.

7. That in the meantime, the company-wa's dissolved and struck off under Section

248(5) of the Companies Act, 2013,

8. That despite the above, al'recover‘y certificate dated 06.03.2026 was issued by
the Regional Officer, U.P. Pollution Control Board, Meerut, followed by a
recovery citation dated 09.03.2026 issued by the Tehsildar, Meerut.

9. That the said recovery proceedihgs have been initiated against the Applicants
personally, treating them as liable for dues of the company.
That the impugned recovery proceedings arc based upon a letter issued by
Nagar Nigam, Meerut, wherein: a list.of prdperties has been furnished

murportedly belonging to the dcféu!‘tiﬁg company and the Applicants. . .

10. That a bare perusal of the said list would reveal that none of the properties
mentioned therein belong either to the company or to the Applicants, and in
fact, the properties are recorded in the names of third parties, entities, and

individuals having no connection whatsoever with the Applicants or the
defaulting company.

11. That the very requisition made to the Nagar Nigam was itselt legally flawed,

inasmuch as it sought identification of assets not only of the compa

of its directors, which is impermissible in law.
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12.That it is pertinent to submit that an earlier recovery certificate issued by the
authorities was not acted upon by the office of the District Magistrate, Meerut,

as recorded in the minutes of meeting dated 07.01.2026.

13.That in the said meeting, it was specifically noted that the recovery certificate

was defecﬁve as it sought recovery from the directors of the company.

14. That reliance was also placed upon an earlier judgment of the Hon'ble High
Court in Writ-C No. 12470 of 2023, wherein it was held that recovery agalinst-

directors for dues of a company is impermissible.

15.That the Hon’ble National Green Tribunal bjf its subsequent order dated
£ 20.02. 2026, had specifically directed that a joint meeting be conducted by the .

.concerned authormes mcludmg the Dlstnct Magistrate, to work out modalities

for execution of its earlier order.

16. That however, no such meaningful exercise or compliance of the said direction
appears to have been undertaken, and instead, the authorities have proceeded -

mcchaﬁically to issue the irﬁpugned recovery certificate dated 06.03.2026.

17.That the entire writ petitio'n detailing these facts has been filed before the

Hon’ble High Court, & copy whereof is annexed herewith as Annexure-2.

GROUNDS FOR CHALLENGE

A. Recovery against direciurs is illegal
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/,-" ﬂ .Because the recovery sough_t to be made from the Applicants is wholly illegal, .

as:
o The NGT order is only against the company

e No direction exists for recovery from directors

o Applicants are former directors, not even holding office at relevant time

B. Company is a separate legal entity

12. Because it is a settled prinﬁiple of law that:

e A company is a separate legal entity

e Directors are not personally liable unless statute specifically provides
13. Neither:
o The NGT Act, 2010; nor

e The U.P. Revenue Code, 2006

provides for recovery of company dues from directors.

C. Section 25 of NGT Act

14. Because under Section 25 of the NGT Act:

e Recovery can be made only from the “‘person” against whom award is passed

e In the present case, the “person” is the company alone

Section 25 of the NGT Act is being reproduced herein below-
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"25. Execution of award or order or decision of Tribunal

- 1) An award or order or decision of the Tribunal under this Act shall
be executable by the Tribunal as a decree of a civil court, and for this
purpose, the Tribunal shall have all the powers of a civil court.
(2)Notwithstanding anything contained in sub-section (1), the Tribunal
may {ransmit any order or award made by it to a civil court having local
jurisdiction and such civil court shall execute the order or award as if it
were a decree made by that court.

(3)Where the person responsible, for death of. or injury to any person or
damage to any property and environment, against whom the award or
order is made by the Tribunal, fails to make the pavment or deposit the
amount as directed by the Tribunal within the period so specified in the

award _or_order. _such_amount, withow prejudice to the filing of
complaint for prosecution for an offence under this Act or any orh_er law
for the time being in force. shall be recoverable from the _aforesaid

person as arrears of land revenue or of public demand.”

Section 2(j) of the NGT Act defines “person’, which is being reproduced herein
below-

“(j) "person” includes—
(i)  an individual,
(ii) - a Hindu undivided family,

(iiy) a company,

(iv) afirm, )
(v)  an association of persons or a body of individuals, whether
incorporated or nol,

(vi)  trustee of a trusi,
tvii)  alocal authority, and

(viii) every artificial juridical pérmn, not falling within any of the
preceding sub-clauses; " '

D. High Court’s calegofical finding

15. Because the Hon’ble High Court in its order dated 25.03.2026 has clearly held:

e That the award of the NGT was against the company

o Not against the directors
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knéordingly permitted the Applicants to approach this authority

Relé\'aﬂ‘ portion of the High Court’s finding is being reproduced herein below- |

7. Having heard learned counsel for the respeclive parties arid having
perused the records, we find there to be no challenge laid o the order
passed by the National Green Tr:bunai may be as an interim méasure
for the pw poses of a'eposumg environmental compensation of Rs. 10

crores by the company and we find that the direction has been issued to

the company itself that WHS, party. There being no quarrel between the

arties that the company stood dissolved and is no more in existence,

the question therefore, arises as to whether the individual Directors

should h.ave been saddled with ihe liability of recovery pursuant to an

‘order which was admittedly passed againsi the company only, more

especially in the circumstances when the indivg'dua! Directors _are not

parties before_the Tribunal, even in the execution proceedings. 8. An

argument though is sought to be”

E. Recovery certificate and citation are without jurisdiction
16. Because:
e The recovery certificate dated 06.03:2026 travels beyond the NGT order

» Thc'rccovcry citation dated 09.03.2026 is issued against individuals instead of

the company

e Bothare therefore without jurisdiction an_d.liable to be set aside

F. Arbitrary identification of properties

17. Because the recovery proceedings are based on:
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o Incorrect and unrelated property details
* Properties not belonging to the company or the Applicants

thus rendering the entire process a&bitrary and unsustainable.

G. Absence of statutory provision for fastening liability upon directors

18. Because it is a settled position of law that liability of directors for dues of a
company can arise only when - there exisis_ a specific statutory provision
enabling such recovery. In Eer;ain enactments such as the Goods and Services
Tax laws and the Income Tax Act, the legislature has expressly provided that
where dues of a companjx are not recoverable, the same may be recovered from

its directors subject to fulfilment of prescribed conditions.
Section 89 of CGST Act, 2017 is being reproduced herein below-
“Section 89 - Liability of directors of private company

(1) Nonwithstanding anything cbnfa:’ned in the Companies Act, 2013,
where any lax, :’nterésf or penalty due from a private company in respect
of any suppb; of goods or services or both for any period cannot be
recovered, then, every persoh who was a director of the private
company during such period shall, jointly and severally, be liable for
the payment of such tax, interest or penalty unless he proves that the
non-rec.avery cannot be attributed to any. gross neglect, misfeasance or

breach of duty. on his part.in relation to the affairs of the company.

(2) Where a private company is converted into a public company and
the tax, interest or penalty in respect of any supply of goods or services |

or both for any period during which such company was a private
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company cannot be recovered before such conversion, then, nothing
contained in sub-section (1) shall apply to any person who was a
director of such private company’ in relation to any tax, interest or

penalty in respect of such supply of goods or services or both of such
private company: N '

Provided that nothing contained in this sub-section shall apply to any

personal penalty imposed on such director.”
Section 179 of the Income Tax Act is being reproduced herein below-
Liability of directors of prfvate com;oany in liquidation.

179. %(1)] Notwithstanding anything contained in the Companies Act, .
195622(1 of 1956), B[where any tax due from a private company in
resﬁecr of any income of aﬁy-prevfous year or from any other company
in respecf of any income of any previous year during which such other
company was a private company] cannot be recovered, then, every
person who was a director of the private company at any time during
the relevant previous year shall be jointly and severally liable for the
payment of such tax unless he proves that the non-recovery cannot be
attributed to any gross neg!ecr misfeasance or breach of duty on his .

parl in relation to the aﬁ’a;rs of !he company.

22((2) Where a private company is converted into a public company and
the tax assessed in respec! _bf any income of any previous year during
which such company was a private company cannot be recovéred. then,
nothing contained in sub-section (1) shall apply to any person who was
a director of .;‘uch private company in relation to any tax cfue in respect

of any income of such private company assessable for any asse
A

year commencing before the Ist day of April, 1962.]
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[ Explanation.-For the purposes of this section, the expression "tax

due" includes penalty, interest or any other sum payable under the Act.]

19. However, no such provision exists either under the National Green Tribunal
Act, 2010 or under the U.P. Revenue Code, 2006, which are the governing
statutes in the present case. Eoth the enactments merely provide for recovery of
dues as arrears of land revenue from the “pcrsori" against whom the liability

has been determined.

20.In absence of any statutory provision creating vicarious liability, -the
Rcspondeht authorities cannot, by administrative action or interpretation,
extend the liability of the cmﬁpaﬁy to its directors, particularly when the order
of the Hon’ble National Green Tribunal itself does not fasten any such liability

upon them.

21.The impugned recovery proceedings, therefore, amount to creating liability
- without #uthority of law, which .is impermissible and violative of settled

_principles governing corporate personality and statutory intcrprétation.

H. Recovery based on incorrect and unrelated assets

22. Because the entire recovery proceedings are founded upon the letier issued by
Nagar Nigam. Meerut. which contains a list of properties that do not belong cither to
the company or o the Applicants. thereby rendering the very: basis of the recoven

proceedings arbitrary. perverse and unsustainable in law.

23. Becausc initiation of recovery against properties belonging to third partics bt ing
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Arlier rejection of recovery certificate binding on authorities

j' \I‘l Nl L] N \ e ® », .' i H I- .
24. Because the earlier recovery certificate issued on similar grounds was refused 1o
be acted upon by the office of the District Magistrate. Mcerut, as recorded in the

mmnutes dated 07.01.2026. on the g ground that recovery cannol be made from RIII’LLI(JH

R LN (™ ’ 1t 1 . H .

23, Because the authorities. having once taken a conscious decision not to proceed
L | with recovery against the directors in light of settled law and the earlier judgment of
the Hon’ble High Court, could not have subsequently taken a contrary stand without

any change in circumstances or. legal position.

26. The impugned action, therefore, amounts to an arbitrary review of an carlier

administrative decision, which is impermissible in law.
J. Non-compliance of NGT directions vitiates recovery

27. Because the Hon'ble National (Jrecn Inbunal by order dated 20.02.2026. had ;
specifically directed the concemed aulhonucs to hold a joint meeting and work out

 modalities for execution of its order.

28. Because the impugned recovery certificate has been issued without complying
with the said'manﬂalory direction, and without undertaking any proper exercise for

]deniit'ying legally recoverable assets of the company.

20. Because such non-compliance of the directions of the Hon'ble Tribunal renders
the subsequent recovery proceedings procedurally defective. arbitrary and liable to be

sel aside.

PRAYER

Hon’ble Authority may be pleased to:
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. Quash and set aside the recovery certificate dated 06.03.2026 issued by the
Regional Officer, U.P. Pollutlon Control Board, Meerut.

12

Quash and set aside the recovery citation/writ of demand dated 09.03.2026
“issued by the Tehsildar, _Mccrut. .

3. Hold that no recovery can be made from the Applicants, being former directors,
in respect of dues recq{rerab'le from the company.

4. Pass any other order deemed fit. in the interest of justice.

 LIST OF ANNEXURES

e Annexure-1: Certified copy of thé order dated 25.03.2026 passed by the
Hon’ble High Court

° Armexurc 2:.Complete copy of the writ petmon filed before the Hon’ble High :
Court
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In such above view of the matter,'therefore, if the petitioners who were the erstwhile
Directors of the Company are aggrieved by the recovery certificate Issued by the Teshildar and
consequential citation, may ralse their objections before the Collector of the district concerned
regarding maintainability and sustainability of recovery certificate and accordingly, we dispose of this
petition with direction to the petitioners that in the first instance they would approach the
Collector/District Magistrate, Meerut to file thelr objection against the recovery certified issued n
their individual names was bad. They would be fillng their objections within a period of two weeks
from today and the Collector/District Magistrate, District Meerut shall be disposing of the same
within a further period of six weeks after giving full opportunity of hearing not only to the petitioners
but also the U.P. Pollution Control Board as well as the respondent nos. 9 & 10. We further provide
that until such objections are disposed of on merit, the recovery certificate dated 06.03.2013 issued
against the petitioners and consequential recovery citation dated 09.03.2026 shall remain in
abeyance to abide by the final outcome of the decision by the Collector. .
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e District Magistrate (anTeT, g : .
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Subject- Order Dated 25-03-2026 passed by The Hon'ble Allahabad [igh
Courtin civil mise Writ Petition No. 11221 of 2026 filled by Shri Jitender Singh
Bajwa and Bhupendra Singh Bajwa and reply to application dated 07-04- 2026
moved by them before your ooodselhnd in conmlnnce oral direction given in

meeting dated 30-04-2026. -

Respected Sir,

We are residents of society green woogl city constructed by
construction company owned by. the applicants that is Godwin Construction
Company Pvt. Ltd. Meerut the applicants has moved the aforesaid application
after thought misconceived based of concocted and wrong facts.

1-  The applicants fill misc bench 7787/2008 which was dismissed by vide
b judgement and order dated 07-08-2020 by Hunl'bl_e'l-ligh Court of Judicature of
' Allahabad regarding’ external development charges amounting of Rs.
2,61,84,771/- M.D.A issued R.C for recovery amount Rs. 27,39,25,261/-
against the Godwin Construction Company Pvt. Ltd.

2-  The Applicants been director ‘of construction company have not
completed internal developments and amenities as per conditions of
agreement dated 25-09-2007 entered with M.D.A .. The Applicants violated
these conditions therefore 0.A. No. 492/2022 GREEN WOOD CITY VILLA JAN
WELFARE SOCIETY & ANR. vérsus GODWIN CONSTRUCTION COMPANY PVT.
LTD. & ORS. was filed in the month of July 2022. Hon'ble National Green
Tribunal Principal Bench New Delhi has decided on merits vide judgement
dated 04-03-2025 which was contested by construction company.

s T

Resident Welfare  Association of the project in question,
Welfare Association or Villa ~ Jan  Welfare  Society

Residents
shall  take

,fg . In Para no. 83, 84 and 85 of the Judgment

i 83. In view of the above, we dispose of this OA with the following directions:-

‘ : * ¢

l (I) We direct respondent 1 to make the provisions for treatment of sew age =

E ) generated in the project area by constructing STP of requisite capacity o

and make it DPer.munuI \ulhln 06 mnnlhs from the date of this ﬂ\hs :

B judgment. , . { 9 [ Adtiocate, Meerut ¥
g ‘i oy e C : Reg.No.- -

¥ (1) For disposal of solid waste in scientific manner and in compliance of o 50229-"2”?5 ' ?/}
Lo Solid ~ Waste Management Rules, 2016, duc steps shall be taken by Q)
pive )

-

b
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appropriate steps in- consultation with UPPCR within 03 months ang
UPPCB shall ensure thereafter compliance of epvironmental laws ang

norms in respect to handling, management and disposal of solid waste iy
accordance with environmental laws and norms and if thcrc is any

violation, appropriate action shall be taken against the vmlators

(11 We direct respondent | (project propqnent), as an interim measurc, to
pay environmental compensation of Rs.10 Crores and deposit the same
within three months with respondent 3 i.e., UPPCB.

(IV)Respondent 3 is directed to collect relevant information including -
project cost from respdndents I and 2 and thereafter, compute final -
environmental compensation. in the light of the law laid down by
Supreme Court in Goel Ganga Developers vs Union of India and Others
(supra) and after adjusting the amount of interim compensation as
imposed asabove, shall take steps for recovery of the remaining of

environmental compensation trom lespondent 1, in accordance with
law. .

(V)Amount of environmental compensation realized from respondent 1
shall be utilized for remediation and rejuvenation of the already
dz’lmaged- environment in the area concerned in accordance with the
Environment Development Plan which shall "be prepared by Joint
Committee comprising UPPCB and District Magistrate, “Meerut
wherein District Magistrate shall be the nodal agency. This plan shall be
prepared within 02 months and executed in the next 04 months.

(VD)In case of failure on the phrt.of responderit 1 in complying any part of
directions given above, appropriate coercive action including criminal
and other action, as are permitted in law, shall be taken by respondent 3
so as to seek compliance of directions given above.

(VI)MDA, in the meantime, shall take necessary steps to ensure that
sewage is not collected in the ﬁrojéct area in violation of Section 24 of -
Water Act, 1974 and if connecting pipeline is to be replaced with a
higher capacity line, necessary steps shall be taken by MDA. This action
shall be taken by MDA within 02 months.

84. A Compliance Report shall be submitted in respect of all the above
directions by UPPCB before Registrar General of this Tribunal by
15.08.2025.

85.  Copy of this judgment be forwarded to UPPCB; MDA; Commissi
Municipal Corporation, Meerut; and Dislrict Magistrate >

3- That opposite parties has not complied with directions given by Hoi
Tribunal up till now. The timelines fixed by aforesaid directiohs

elapsed/expired. Hence we were compelled to file execution apphc'mon 60(
before Hon’ble Green Tribunal which is pending,
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4- () O.P No. T Godwin construction company pwt. lid. has not constructed S.T.P
within 6 Months and has not deposited Rs. 10 Crore environment compensation
with The R.O U.P-Pollution Control Board within 3 months.

(b) M.D.A has not provided project cost, therefore the R.O U.P Pollution Control -
Board is not able to assess final e;wia'onmem.compensalion

(¢) Plan for environment development of our society has not been prepared within
two months.

(d) The Municipal Corporation Meerut has not taken over maintenance and
possession of our society, as M.D.A has not issued completion certificate to O.P
No. 1 builder. Hence resident welfare association of our society is enable to take
any action regarding solid waste management as per direction no. (II). It is
submitted that employees of O.P no.l is collecting solid waste and dumping in
west corner of the society and m'unici'pal corpm"atio_n,' Meerut is picking up solid
waste on daily basis. ' '

(¢) The D.M Nodal Officer Meerut has not got executed R.C for Rs. 10 Crore
regarding environment compensation, which has been issued by U.P Pollution
Control Board and R.C for Rs. 27,39,25,261/- issted by M.D.A regarding external
development charges. Therefore completion certificate of our society could not be
1ssued by M.D.A opposite party. ‘

H We have approached the Commissioner Meerut Division, the D.M Meerut
Nodal Officer, the V.C M.D.A and the R.O U.P Pollution Control Board. None of
these officers are taking interest to execute judgement dated 04-03-2025.

(g) The M.D.A has not complied with direction No. (VII) given by Hon’ble
Tribunal regarding sewage to rep!ace old pipeline laid by builder and lay higher
capacity sewer pipe line.

Still 95% sewerage is being disposed of in Rajbhaya situated on Ghat Road
directly from manhole, which is situated near Temple trisection of society.

(h) The administrative officer/Nodal df’ﬁcerl, the D.M Meerut has not initiated
criminal complaint proceedings against O.P No. | as per direction No. (VI).

(i) The properties mentioned in Para 21 of execution application are liable to be
attached and sold out by executing both aforesaid R.C. issued against O.P No. |
builder, So that Rs. 10 Crore environment compensation and Rs. 27,39,25261/-
external development charges may be recovered from O.P. No. | aﬁc! the
committee the D.M Meerut/ Nodal Officer and the R.O. U.P Pollution Control
Board may got carried out internal environment development of our society by
using this amount. '

5- InPara 3 of application as far as it is contended by the applicants tl:
applicants are formal directors M/s Godwin Construction Company Pvt, L
and has ceased to be directors on 24-01-2022 and 10-04-2022 respectively.

i
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{:. Ild |.5 g?os: hul.nbly submitted that Shri Jitendra singh Bajwa and
Bhupen 1;:1 Ingh Bajwa are still de facto directors of their construction
company they are regularly sitting in office of company which is situated in

campus of society behind which astabal i
i - and huge land ' ;
parking place for Godwin Hotel Meerut, i i Sl

7- The Godwin Construction Company Pvt. Ltd. has contested 0.A no.

492/2022 on merits Shri Jitendra singh Bajwa and Bhupendra Singh Bajwa
never disclosed during proceedings before Hon'ble Nation Green Tribunal this |
fact that they ceased to be directors on 24-01-2022 and 10-04-2022
respectively rather they intentionally suppressed this fact to the defraud
Hon'ble National Green Tribunal upto final decision dated 04-03-2025. They
have not challenged Judgement dated 04-03-2025 before any competent

court. The resident’s society has filled caveat before Hon'ble Supreme Court in
first week of June 2025.

8- It is relevant to merlltionlhere that Shri Jitendra Bajwa being
director of Godwin Construction Company has executed following sale
deeds:- ' - ' '

No.1- sale deed dated 08-06-2022 on behalf of Godwin Construction
Company Pvt. Ltd. in favor of Smt. Rekha regarding flat no. G-D-402
Fourth Floor at G.H. Green Wood City Vill-Rampur Pavti Meerut. Avnoa|d

No.2- Sale deed dated 15-10-2022 on behalf of Godwin Construction
Company Pvt. Ltd. in favor of Shri Virendra Singh regarding flat No. M-18
2BHK first floor at Green Wood City Vill-Rampur Pavti Distt-Meerut. paveswsdy,

Likewise Shri Bhupendra Singh Bajwa being director of Godwin
Construction Company has executed following sale deed

No.1- Sale Deed dated 20-03-2025 on behalf of Godwin Construction
Company Pvt. Ltd. in favor of Smt. Anita Malik regarding flat No. D-503
Fifth floor at Golden Height Green Wood City Meerut. Awatwwi =[S

9-  In the aforesaid.circumstances it is prima facie establish that applicants
are telling a lie intentionally to defraud your authority and avoid recovery of
Rs. 10 Crore regarding environment compensation imposed by Hon'ble
National Green Tribunal.

10- Itis relevant to mention here that applicants are receiving maintenance
from resident’s of society 12 receipts issued by applicants/ their staff are
attached herewith as annexure 1 to 12 sale deed are annexure 13 to 15.

. . . T
11-  On application of resident Shri Sunil Tyagi M.D.A has issued on Y :
17-09-2025, information under RTI Act that applicants Cbnstruction Corgpa
has not obtained completion certificate of project Golden Heights 1007
Housing _Colqny which is situated in campus of Green Wood City thergfory . 1
construction company is respnpsib_le for completion of internal dE\felopmeﬁbV - ’ \,? /
- 1. 0%
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cherefore it s establish that applicants has not completed internal
dgevelopments therefore completion certificate tould not be issued by M.D.A.
Anptrure =16

12- As faras it is contended in Para 7 of the application that in the main
time The Godwin Construction Company was dissolved and struck of under
Section 248(5) of the Companies Act, 2013. The Applicants has also

suppressed this fact during proceedings of 0.A 492/2022 and still in pending |
execution application 66/2025. . b

13- The Applic_ants has not provided order of dissolution of their company
by the registrar of companies in which arfangement for discharge of liabilities
of company after dissolution would have been nientioned. Provisions of
Section 248(5,6,7,8) of Companies Act 2013 are reproduced as follows:-

(5) At the expiry of the time mentioned in the notice, the Registrar-may, unless
cause to the contrary is shown by the company, strike off its name from the
register of companies, and shall publish notice thereof in the Official Gazette,

and on the publication in the Official Gazette of this notice, the company shall
stand dissolved.

(6) The Registrar, before passing an order under sub-section (5), shall satisfy
himself that sufficient provision has been made for the realisation of all
amount due to the company and for the payment or discharge of its liabilities
and obligations by the company within a reasonable time and, if necessary,
obtain necessary undertakings from the managing director, director or other
persons in charge of the. management of the company: Provided that .
notwithstanding the undertakings referred to in this sub-section, the assets of
the company shall be made available for the payment or discharge of all its
liabilities and obligations even after the date of the order removing the name
of the company from the register of companies. '

(7) The liability, if any, of‘eve-ry director, manager or other officer wlho was
exercising any power of management, and of every member of the company

dissolved under sub-section (5), shall continue and may be enforced as if the
company had not been dissolved.

(8) Nothing in this section shall.'affect the power of the Tribunal to wind up a

company the name of which has been struck off from the register of
companies.

14- The Registrar of companies will notify in official gazette after satisfying ===
himself that managing director and other person incharge the managemeny/ A
the company has gave undertaking discharge of its liabilities and obliga

Z
o\

clause 7 of section 248 Companies act has specifically that The liability, if aphs"**

of every director, manager or other officer who was exercising any powel f'\l \«ul WO

: 691202/
management, and of every member of the company dissoly under su W”L‘)’ /0

section (5), shall continue and ma nforced as if the company had n t{}!/f.:--;‘ e
been dissolved. ! =k
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j5- Hence contention of applicant is misconceived wrong, false and
incorrect that recovery certificate’ dated 06-03-2026 issued by Regiona]

officer U.P Pollution Control Board, Meerut and citation dated 09-03-2026
issued by Tehsildar Meerut could not b

. | e issued against construction company
of applicant. . | :

Hon’ble Green Tribunal in Para 30 of thé Judgment has observed as
follows :-

Report dated 29.04.2024 filed by District Magistrate, Meerut:

30. With regard to recovery of the -external development charges of
Rs.27,39,25,261/- District Magistrate, Meerut has placed on record a copy of
the letter dated 29.04.2024 stating that recovery proceedings could not be '
executed and demand notice has been returned to MDA since no property -

was found in the name of Mr. Jitendra Singh Bajwa, Director of M/s. Godwin
Company Pvt. Ltd.

16- The Godwin .Construction Company has not deposited outstanding
external development charges. Hence M.D.A has not issued completion
certificate to it. Our society could not be transferred to Municipal
Corporation Meerut. - | '

17- The M.D.A have issued R.C for recovery of the external development
charges amounting to Rs. 27,39,25,261 /- against the Godwin Construction
Company Pvt. Ltd. Therefore mentioning the name of director Sri Jitendra
Singh Bajwa’ should be corregfted and R.C. be again issued against Godwin
Construction Company Pvt. Ltd. so that it may. be executed effectively. The
construction company is owned by Sri Jitendra Singh Bajwa and
Bhupendra'S'i‘ngh Bajwa and their family members and they are
receiving benefits/ Fruits out of its income.

The owners of Construction company are having the following
properties:- 1- Godwin hotel at Meerut

2- Godwin hotel at Haridwar-

3- Godwin hotel at Goa

4- Godwin hotel at Jaisalmer.

5-They are oﬁvning Godwin School on Rohta Road

6-Two petrol pumps on Bhaghpat Road and Rohta Road respectively. ,/'A_ -
. E = 1 i

7- The Builder/ Construction company has earmarked 3500 sq metey’lare Tor
school, but construction company have constructed two blocks of thr
on it and remaining land has been sold out to different persons. X

N o %{;‘ -
8- Builder is in possession of huge piece of land near office of it, which_is.'bé!;r-u;-r/@‘_f
used as parking of Godwin hotel and astabal of horses. _ =i
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onstruction Comp:; i :
g- ConsTHEFOT *PTIPANY I owning a fleet of four wheelers and horses and
(WO lnghnnhos_mMum'ul'aml'mmnt Mussoorie | e

0- Builder also own | L .
I - : N Jan vani press, which is situated on huge picce of land
nearoursociely on Baghpat road at Meery(

- We came t -
:}del“:';l::“:: ';(:];m‘mf\{ that §0 _.unsold ﬂa'ts in Golden Heights of our
s .| session of builder. Shri Sunil Tyagi Dy SP (Retd.)
IES.ldeIl.t of society has moved application' Annexure-06 in this regards,
| which is .atta.t:hed, here with. RC for Rs. 10 crores for envirdnﬁ:enl
compensation and Rs. 27,39,25,261/- for out standing external'd(-:ve!fmﬂ'lff"t
charges has to be executed against builder, These amounts may be recovered
by attachment and sale of aforesaid properties of builder, Shri Vikram Singh
ADM (Retd.) resident has also moved an application Annexure-07 before
The DM, which is also attached here with. o

Therefore owner of Godwin construction company Pvt. Ltd. are
owning the aforesaid various Properties. Ti is wrong to say that being
director of Construction Company Sri Jitendra Singh Bajwa is not owning

any property. -

19- It reveal that the applicants has also not apprised these officers about
their status of directors of Godwin Construction Company Meerut.

20- The fact of withdrawal as directors dated 24-01-2022 and 10-04-2022
and dissolution of Construction Company has been suppressed by the
applicant before administrative officers during recovery proceedings also
because applicants as directors are executing sale deeds on behalf of Godwin
Construction Company and.receiving maintenance from residents of Green

Wood City Constructed by their company.

21-  Their liabilities for internal development of society is still exists. They
are avoiding intentionally by filling writ petitions before Hon'ble Allahabad
High Court thgy are not paying external develoﬁment chai'ges also and they
are not obtaining-completion certificate from M.D.A so that Green Wood City
may be handed over to Municipal Corporation Meerut as per condition of

agreement dated 07-09-2007.

22-  The Applicants are relied upon provisions of Section 89 in Para 18 of the

application in Clause 01 of Section 89 it is specifically provided that every

person who was a director of the private company during such period shall,

jointly and severally, be liable for the payment of such tax, interest or penalty

unless he proves that the non-recovery cannot be attributed to any to an "0
gross neglect, misfeasance or breach of duty on his part in relation to tfe
affairs of the company. '

23- The National ~Green ‘I'ribunal has imposed environmentgl
compensation/Penalty of Rs. 10 Crore on Construction Company of applicants.~ O} ;' N\
. . 4 : . - c e O
Since being director applicants are responsible for gross neglect misfeasance g
: clac
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or breach ‘of duty on their part in relation to the affairs of the company that is
carry out internal development of Green Wood City construct drainage system
TP for sewerage and maintaip sewer line wa

ter supply internal roads and
solid waste management. Y

24- The Applicant's counsel has argued in Writ C No. 11221 of 2026 that

"he is not averse to the recovery béing pursued pursuant to the order of .

Tribunal, and if recovery is issued for the Company's asset to be attached, he

shall have no grievance against that as petitioners are not aggrieved by the
order of the Tribunal.” - .

25- Meeting the above .arguments, Sri |.N. Maurya, learned counsel
appearing for U.P. Pollution Control Board submits that

“the company itself since has stood dissolved, the liability would fall upon the

Directors of the Company in view of the provisions as contained under Section

248(7) of the Companies Act, 2013."

26- After dissolution of Godwin Construction Combany the-applicants being
directors are not absolved to discharge liabilities of the company as per
provisions of section 248 clause 6 and 7 and section 89(1).

27- The burden of prove that applicants are not liable to pay environmental
compensations is on applicants being so called ex directors of their
construction company, The recovery certificate-and citation can not be said to
be illegal. ' ' '

28- More over on the site of the registrar of companies name of Godwin
Construction Company Pvt. Ltd. Meerut is still appearing it is not updated that
this company has been dissolved and struck off no notification is available in
official gazette in this regard. The contention of applicants mentioned in other
paragraph relates to concocted facts relied upon by applicant and provisions
of law and order passed by Hon'ble Allahabad High Court.

29- The Contentioris of the applicants regarding cdncocted facts
are not accepted by us and denied specifically.

30- The Meerut Development Authority had Passed Construction Plan Map
on 22-09-2007. It was directed to OP No. 1.Godwin Construction Company to
carry out internal Development within Three years and to hand over Colbny/-‘
to Municipal Corporation Meerut, Copy of order dated 22-09-2007. 1

31- The Construction Company OP No. 1 was also directed to 'mf@
arrangements for Sewerage, Street lights, Water Supply, Drainage and 59 il
waste. After that OP 1 had to obtain Completion Certificate from M.D.A. OP{‘T.
2.

32- The Construction Company OP. No 1 and M.D A, OP no. 2 entered in an
agreement on 25-09-2007. Colonizer OP no. 1 was obliged to complete entire
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A

4

/ . . nternal development work within one year from the d
to hand over Colony to Local '

roads-and parks.

ate of permission and
Body free of cost the total land including under

33- That it was also provided in agreement dated 25-09-2007 that if
Colonizer OP no. 1 would commit any breach of the terms and cond itions, then
Development authority OP. no. 2 may forfeit the security deposited by the

firms and may itself under take to complete the works and recover the
charges from the society as jt may incur. '

34- The Construction Company OP no. 1.had filed/instituted Misc Bench no.
7787 of 2008 M/s. Godwin Construction Pvt. Ltd. through MD Vs. State of U.P.
through The Principal Secretary Housing and 2 others, before the High Court
of Judicature at Allahabad challenging recovery order dated 19-07-2008

issued by M.D.A. OP. no. 2 for recovery of Rs.2,61,84771.00 as external
development charges. '

35- That during pendency of aforesaid Misc Bench no. 7787/2008, the
District Judge in charge Meerut reported to the Registrar General of Allahabad
High Court the Status of internal development of Colony Green wood City. -

36- Hon'ble High Court of]uditatﬁre at Allahabad has dismissed Misc Bench
no.7787 of 2008 of 0.P No. 01 vide judgment and order dated 07-08-2020.

37- That we residents of Green-wood city are facing manifold difficulties
and residing in unhygienic Conditions, because Colonizer OP. no. 1 has not
completed internal development work and has not obtained completion
certificate as per conditions of Construction Plan Map dated 22-09-2009 and
Agreement dated 25-09-2007.-Therefoi°e our resident welfare society is
unable to carry out/ comply direction no.02 given by Hon'ble Tribunal

regarding management of solid waste as per waste management rules
2016. -

38- The state of a 0 ood city of
it was at the time of filling of 0.A 492/2022.

That M.D.A. OP. no. 2 has laid Sewerage Pipe line near Green wood City. but Colonizer
had not connected Sewer line of Colony to il properly..Now under interim orders passed
by Hon’ble Green Tribunal Colonizer has connected sewer line of cotony to trunk sewer
line of Vedvyas Puri laid by the M.D.A.

Sewerage ' . {
The Technical Committee constituted by the DM Meerut/

inspected the site on date. 30-01-2023. The opposite party no. [ constrycti 15“35
co. has nol completed internal developments, which were foungd deficientd P
the Technical Committee. The opposite party no. | has not completed intéyng
development which has been mentioned as incomplete in reports submitted RO
the Technical Committee in violation of interim order dated 23-
by Hon'ble Tribunal,

iety is the same as

11-2023 passed > Samia
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..-1‘1\111 Y Y H I
1C State of alfairs i the same, no jnger
ODBESIE ity e g by G ne internal development has be
Yribunal yipe £ 8 01 within period of 3. months gr
! © nterim order dated 23. 1-2023. opposite pa
-onstructed drainage system and imeinpo . it
- dlmlln.\gL System and maintenance of roqds
sident oNsm.tcly are residing in pitiable conditions,
NHAI Img accorded permission to (he
damaged sever line laid by it durin

made by en

anted by [on'ble’
rly no. | has not
are very poor, The

M.D.A Mecerut for replacing

i e . & pendency of proceeding of 0.A 492/2022,
1 LD .1.15 replaced damaged sewer line Jaid by it and connected it 1o
trunk sewer ling of Vedvyaspuri, |

ven then Manholes were overflowine at 18-
20 Plages. Perh g

4 F aps sewer pipeline laid by builder in campus of socicly is not
lufuzu‘onal properly. Bither it is not connected or chocked at some places, level
of sewer pipeline has to be checked also, Motor is placed in manhole near
temple of society. and 95 % sewer is being disposed of in Rajbhaya of
irrigation department through pipeline laid by the builder directly. It is

uot diverted towards sump well constructed by the builder on the castern
corner of the society. ' :

Details of overflow

(a) On road from circle upto lcmlplc manholes often overflowing at 03 places
and-below over head water tank. On left side ol road sewer/water is coming out
after breaking roadside land at 02 places. '

(b) In front of gate no. 03 of Godwin hotel manhole is overflowing at 01 place.
(c) At 02 places sewer oflen coming out in area of private houscs oppositc park
situated in western side ol campus of sociely. In area ol plots and privake
houses 04 manholcs were overflowing.

(d) In campus of villa’s manliqlcs arc overflowing at 03 to 04 places.

(e) In front of duplex atleast 04 manholes were overflowing.

(N In front of last two duplex in south direction sewer was coming out alter
breaking roadside land at 01 place.

We have contacted Shri Bhupender singh Bajwa, Shri Jitender singh
Bajwa, The Nagar Ayukt Meerut and The V.C. M.D.A Mecrut on 11-06-2024 .
to get checked sewer line laid by the builder in the campus of our socicty.

Shri Jitender singh bajwa replicd on 11-06-2024, that sewer jel
machine will be required to check sewer line and it is only available 01 with
Nagar Nigam and 01 with M.D.A, '

“Therelore we contaeted on 11-06-2024 to the Nagar Ayukt Meerut
and V.C. M.D.A. for providing sewer jet machine to the builder opposite party
no. 01 . Annexure 07 to 10. The Nagar Nigam provided sewer jet machine 1o
the builder. '

The team of builder opposile party no. 01 used sewer jet machine
only in area of villa’s, even then sewer line laid by builder is not functioning
properly. In other areas of sociely that is 2bhk, 3bhk, duplex and private houses . _
and plots it was not used. : _ _ /——

. The sewer line laid by the builder opposite party no. 01 is not ¢ < AR
inter-connected or il is chocked. Perhaps flow and level of sewer line (ot 7 \
the campus of socigly is not correct towards big well/sump well constrdcte
builder opposite party no. 01, which is situated in castern corner of the {x\t \P.‘ﬂ o ;.n_ﬁﬁ-‘

Builder co. opposite parly no. | is disposing of the 95% nt}-'sszwzé'\fﬂiémwz?, '
by pumping it from manhole situated near temple of society towards ghﬁf\&f‘ ‘:-“'-"‘::/‘T' )
in open Rajbhaya of irrigation department. This provisional pipe has burst 06 - * - (413




ads just like canal,

ove ing i ate: ¢ i
rflowing in. open te of affairs that sum manhole are

' land of p|
r _ ots
ither sewer pipeline Iajq byp uppmd on roads. Perhaps, somewhere

fllﬂc‘ional or it is blﬂCked ' osite P:lrry no. 1 const, co. is not

Water supply

The builder e park .

n park ﬁdjat;em to r(:agpfl':-?):l[?:'party no. 01 has constructed big over head tank
clesned up since: it’s o ircle towards temple, but this tank has not been
being supplied to the -0 f,‘_S(;fUCIlﬂn. Hence’: B G S s
U 595 S lIcm ent of the society by the builder. Water pipeline is
siahadid o clow overhead water tank since over a year and water is

; R DUk gtk breaking earth. The nature of water supply may cause- life.
threatening disease like Jaundice, Diarrhea, T.B ete.

Solid waste management C

The.municipal corporation Meerut is picking up and disposing solid
waste of the society, collected by employees of opposite party no. 1. regularly
on daily basis. opposite party no. 5 Municipal Corporation Meerut has nol
taken over our society as per direction given by Hon’ble tribunal vide interim
order dated 23-11-2023.

Drainage system ; i
The builder opposite party no. 01 has not constructed drainage

system in the campus of our sogiety. [t was heavy rain in the year 2024 and T
2025. There was water logging at 05 to 06 places in the campus of our society.

The water logging may cause disease like dengue, malaria etc. The opposite

party no. 01 is not inclined to construct drainage system.

Conditions of roads

The opposite pa
of private houses and plots. the roads which has
are in pitiable conditions also. The opposite party no. 01 has only done patch
k on Lhese roads with meager material. These roads requires complete
| in 04 to 06 inches vertical width or these

terial by constructing drainage system, so

rty no. 01 builder has not constructed roads in arca
already constructed in campus

wor
overhaul by placing road materia
may be constructed by concrete ma
that water logging may not be occurred.

Completion certificate .
Hon'ble High court of judicature at Allahabad has dismissed writ

petition (M/B) no. 7787 of 2008 vide order dated 07-08-2020, Which was _
instituted by opposite party no-. 1 and hence const. co. has to pay the external
development charges (0 M.D.A opposite party No. 2. The MDA has issued R'C//-(A_
for recovery of external development charges as per R.C to the Distri {-)
Magistrate Meerul, which is pending for execution. .
The Opposite party no. 2 had pointed ‘out during pendency of D.
no. 492/2022 that development charges amounting 17.87,02,070/- inclu
interest was due against const..co. on 16-11-2018. Opposite party no. 2 i‘i't_ns(\-._
that a request letter dated 28-12-2021 and reminder dated 18- i '\_'!T v
D:M Meen_xt to recover the outstanding amount of Tt

also mentioned
02-2022 were sent to the
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-~ external developmeny ghar

& Bes [rom opposite party no. 1, (The developer cons.
¢0). The DM Meerut Y

IS not executing the R.C issucd by M.D.A Meerut.

39-_The opposite party no. 01 godwin const, company pvt Itd. has not
constructed sewere t"ea““‘emmuiihmmmmm_mm@
to it vide judgement dated 04-¢ -2025 and violated direction given b
The Hon'ble Tribunal, That 95 percent Sewerage being disposed off in
open nullah/ Rajbaha irrigation department. Pits/Manholes of Sewer
line of Green wood city are often over flowing. No drainage system has -
been constructed in entire colony. Roads are not being maintained
properly, only patch work is being done by Colonizer after Rains évéry

year, There is water logging at 5-6 places and on roads also. Roads are in
pitiable condition having potholes.

40-  Likewise Garbage Solid waste is being collected in open space of
premises of Green wood city Colony, which is stinking every time and
Creates unhygienic conditions and pollutes the environment of the

Colony. It may spread infectious communicated disease dangerous to
life. Thus Colonizer is Creating Public nuisance also.

41-  Hon'ble Green Tribunal has formed committee comp'r:'sing the District
Magistrate Meerut and the R.0 U.P Pollution Control Board to execute its
Judgment dated 04-03-2025 and imposed interim environment compensation
amounting to Rs Ten Crores. The R.0 U.P Pollution Control Board has to asses
final environment compensation on the basis of actual cost of project. The V.C
M.D.A is not providing actual cost of entire project to The R.O U.P
Pollution Control Board i.e. project cost of 319 Plots, 143 duplex, 204
Multistoried flats, 349 2BHK, 160 3BHK and Block of market in buildup
area 600 square meter having 55 shops in 3 stories constructed by the
builder. As per lay out plan 1100 square meter land was er- marked.
Builder has constructed space/hall for gym in about 300 square yards at
4% flour of this market about 500 square meter land is kept open near
this market, so that final environment compensation may be assessed by

The R.O U.P Pollution Control Board., '

42- The Godwin construction company has not deposited Rs. Ten
Crores environment compensation within three months period granted
by Judgment dated 04-03-2025. Hence it has to be recovered by
executing recovery certificate by U.P-Pollution Control Board, because it
has to be recovered as arrears of land revenue, :

43- The Godwin Construction Company has not complied
agreement dated 25-09-2007 and has violated ‘condition relating to in

developments. It has not constructed drainage system and ;:
treatment plant. The M.D.A has authority to forfeit the security deposi t‘ef
Construction Company and it is responsible to carry out intermiNl_"
developments, which has not been completed by the construction company as [:'Z'_ (_)_'F
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Agreement dated 25

o condition mentioned ip
of such internal developmengs

o “09-2007 and to recoyer cost
carried out by m.).A.

M- 95 percent sewer is he I
Department on Ghat Village r
section, which is situated in
sewer collection wel] / su
visited on 23-06-
taken notice of si

ing pump out in Rajbhaya of irrigation
0ad from manhole Jocated near temple tri
our society. It is not diverted towards big
: mp well by the builder. Officials of M.D.A
2.0:25 and saw this fact. The M.D.A secretary has not
e te lnspccffion.. .:‘arricd out by AE and other official. It is

N to say that sewer is being disposed- of in trunk sewer line of

Vedvyaspu ri, as stated in letter of The secretary of M.D.A. Report of AE is
annexure herewith, '

A5- M.D.A has replaced damaged sewer line laid by it and connected it to
trunk sewer ]inr; of Vedvyaspuri. Even then sorry state of affaires is prevailing.
- Often Manholes are overflowing/ rather some times would running at 18-20
places on road side land. At tri-section near temple it would have converted in
pond. Perhaps sewer line of society is not functional properly. Either it is not
inter connected or chocked at some places, even after use of sewer jet
machine. The M.D.A is not taking any action. Perhaps flow of sewer line has
not been diverted towards main big sewer collection well / sump well ?

No R.C still has been executed for recovery of interim environment
compensation amounting of Rs. 10 Crf.‘:res, whereas time line of 3 months have
clapsed. : - ‘

Likewise correct R.C is not being executed against construction company
amounting to Rs. 27,39,25,261/- regarding external development charges.

It is pointed out that committee of the D.M Nodal Officer and the R.O. U.P
Pollution Control Board has not assessed within 3 months final environmental
compensation on the basis of cost of project Greenwood City as directed by Hon'ble
Green Tribunal Principal Bench, New Delhi vide it's judgement dated 04-03-2025 .

46- The D.M Meerut/ Nodal officer and The R.0 U.P Pollution Control Board
are obliged to get checked flow of newly replaced sewer line, which was laid
by M.D.A and has been connected to trunk sewer line of Vedvyaspuri recently.
M.D.A. has also been directed to comply Judgement dated 04-03-2025 of
Hon’ble Green Tribunal. These Administrative Officer are bound to
check sewer line, its flow and level, which is laid in campus of our society
by providing sewer jet machine as required by the builder and ensure
construction of drainage system and also get executed R.C issued against
the builder regarding ext_ernal development charges, so that compleLiem
certificate of our society may be issued at the earliest by the M.D, <

- opposite party no. 1, which is clear from the contention of opposit
Therefore opposite no.1 has not obtained completion certif;

no.2 M.D.A Meerut, : ' \
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e The MDA opposite no, 2 1y nol Issulng completlon cortilicate (o
©onstruction co.opposite no, 1, hecauge apposite: party no.1 has not
completed internal development as divected by the Hon'ble Tribunal
during pendency of 0.A 492/2022 the bullder/ consteuction company s not
depositing external development chieges, which are outstand g agalnst 11, as
per R.Cissued by M.D.A, _

49- The M.D.A has also not completed internal development as
directed by the Hon'ble Tribunal vide order dated 23-11-2023 during
pendency of 0:A 492/2022.] ' :

50- Likewise for paucity of cbmplution certificate, the maintenance of
our society is not being transferred to the Municipal Corporation

Meerut. Therefore opposite party no. 5-Municipal Corporation is not
taking over maintenance of our society.

51- Golden Height Jan Kalyan Samiti registered Green Wood City Badpa
bypass road Meerut is also moving separate reply hefore your goodsell which
is annexure-'# : :

52- In the aforesaid circumstances it is humbly requested that correct
recovery certificate and citation issued by R.O U.P Pollution Board and
Tehsildar regarding environmental compensation amounting to Rs. 10 Crore
be executed against the applicants being so called Iix-Directors Shri Jitendra
singh Bajwa and Bhupendra Singh Bajwa .
With Regards.

Place- Meerut s ' Applicants
Date- 04-05-2026 _ |

1.Through its Acting President (Shri Ravinrda Singh)

The Green wood city Villa Jan welfare Socicty,
Green wood City Behind Godwin Hotel Baghpat
Chauraha By-pass Road, Meeru.

2. Through its President (Shri S.P Singh)

Green wood city Residents wellare Associ: aum
NH 58, By-Pass Baghpat Chauraha Muu

Through its Secretary.

R ‘*
A | \
g s J “Through its Counsel CF ’ .ﬂz R
,“,Ef .9%4 COPNDVOCA@“] !}eupltk R 1; I’wlm[mlvaeg? 0‘69 \
2%" t'M”/J - ?‘“56&*’ g
738 Ceryp elﬁﬁ,&gw“,\fz
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e ——— L S P TSI T N | R
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